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Upon hearing the counsel the Court made the following
ORDER

1. Learned counsel for the State of Uttarakhand seeks and is granted four
weeks’ time to obtain instructions from the appropriate department regarding
the status of the claim of the appellant for premature release.

2. We direct that a decision in accordance with law must be taken and

placed before this Court on the next date of hearing.

3. Re-list after five weeks.
(D. NAVEEN) (SUDHIR KUMAR SHARMA)
COURT MASTER (SH) COURT MASTER (NSH)
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